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CtNTRAL AD1 'tJN.1.~TRAT l VE TR.l BUNAL 

8J..L.,;.:;;;.,;;AI..-..-IJ-l8 ..... · ~A-.D B cNCH ALLA-i AB AD. 

Original Application No. 444 of 1997. 

26th day 
I 

the -
HCN 'B~E t/R . M.P. SINGH , A. M. 

Iqbal Ahmad Khan 

son of ~o hammad Umer Khan , 

;1es i 1Je nt of ~az ipur, Villa~ 

Magahar, Post lt/O hanl alpur , 

Distric t Bast i. 

••••••• ft;:Jp lic ant. 

(By Mvo c ate: Sri \J .H. Khan) 

versus . 

l. Un i u n u f Ind i a 

throu gh Secretary, 

Ministry of Rail ways, New Delhi. 

2. Mah a Prabandhak (Karmik) 

North East Railways, 

Gorakhpur. 

• 

3 . The Superintendent, 

Printing and Stat i onary, 

N. E. Railway Press, 

Gorakhpur. 

2002. 

• ••••••• Resp Jndents. 

(By Advoc ate : Sri K.P. Singh) 

0 RD ER 

By 1-lo n 'b l e 11111:. M. p • Sin Qt! . A. M. 

/ 
• 

In this 0 . A., the applicant ·is chal l enging the order 

dated 24.09.1996 passed by respondent No.2. 

2. The brief facts of the case are that the father of . 
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the applicant who vJ as working as Ticket Printer, in NOrt h 

Eastern Railway , Press, Gorakhpur die d in harness on 

12 . 10.1972. At that tirra, the applicant was minor as his 

date of birth is 15 . 3 . 1967 . When the applicant attained the 

acp of majority , his mother muved an application on 

07 . 4 .1 983 to appoint him on compassionate grounds . The 

respundents vide letter date d Oo.C•9 . l989 had rejected 

the claim of the cppl.icant . The applic dnt had then file d 

an original application in the tribunal as 0 .A. No.1081/89. 

The Tr i bunal victe its order dated 25 .11.1992 had directe d the 

respondents to pass a fresh order on n~rits and in accordance 

with lavJ . The applic ant had sent a representat ion on 01 . 06.1993 

and thereafter several reminders were sent to the respc ndents 

by the applicant . The respondents had rejected his claims 

by passing the or der date d 24 . 09 . 1996 . Aggrieved by this 

order, the applic dnt has f i l e d the pre se nt O. A., see king a 

i.\ ' direction to set as ide the order dated 24 . 0 9 .1996 anC: 

direct the respondents to appoint the applicdnt on compassio nate 

grounds . 

3. The respondents in their counter reply have stated 

that tha applicat ion submitted by the applicant for his 

appointrrent on compassionate grounds has been examined and 

reconsidered and it was found that the same does no t have 

any trerit and therefore, rejected. The respondents have 

rejected the claim of the ~pplicant on the ground that the 

deceased gover nment servant has left be hind 5 sons and 3 

daughters . First 3 sons are already employed: first one is .,_,, 

Wptor Driver and second be i ngo..Actvocate and third one as Khalas i. 

The case for gompass i onate appointment of WPhd. Vaipholvara 

was co ns i dered but t he .case was rejected on . the ground that 
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his 3 brothers are already e mployed. According to the 

respondents, a long periud of 30 years had p assed since the 

death of deceased GOvernment Servant and 4 sons, out of 5 

Of the decease d Governme nt Servant are already in employme nt 

and therefore, the re is no ground to consider the appointment 

of his !:-th son:. on c ompass ionate grounds. The 0.A. has no 

mer it and is liabl e to be d.ls missed • 

4. None is present for the applicdnt. l:i?ard, the learned 

counsel for the respvndents. 

5. It is an admitte d posit i on that the fat her of the 

applicant died on 12.10.1972 i.e., about 30 years ago. The 

main purpose for granting financial assistance and considering 

one of the family rrembers for compass~nate appointment is to 

save the family from distress and from becoming vagrant. In 

thls c ase , I find that 30 years have already passed since 

the death of the father of the appl ic ant and tre family has 

sustained all these years. Uut of 5 s ons, 4 sons are 

already in employment. I find no rrerits f or interference 

in the or der dated 24 .09.1996 passed by respondents. 

6 . for the reasons rec0rded above, 0.A. has no merit ano 

is accordingly dismissed. 

No order as to costs. 

f.1anish/-


